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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

MA 138 OF 2024
IN
ORIGINAL APPLICATION NO. 183 OF 2022

INTHE MATTER OF:

RAJEEV SHARMA e, APPLICANT(S)
VERSUS
STATE OF U.P.
......RESPONDENT(s)
INDEX
S.No. PARTICULARS PAGE NO.

1. FURTHER REPORT ON BEHALF OF DISTRICT
MAGISTRATE, GHAZIABAD IN COMPLIANCE
OF THE ORDER DT. 25.11.2024 PASSED BY THE
HON’BLE NATIONAL GREEN TRIBUNAL
ANNEXURES

2. COPY OF THE JOINT COMMITTEE REPORT
DT. 04.03.2025 ATTACHED HEREWITH AS
ANNEXURE A-1

3. COPY OF THE SALE DEED DT. 15.06.2024
ATTACHED HEREWITH ASANNEXURE A-2

4, COPY OF THE LETTER DT. 10.12.2024
ATTACHED HEREWITH ASANNEXURE A-3

5. COPY OF THE LETTER DT. 14.02.2025
ATTACHED HEREWITH ASANNEXURE A-4
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6. COPY OF HOUSE TAX RECEIPT AND RENT
AGREEMENTS ATTACHED HEREWITH AS
ANNEXURE A-5(COLLY)

7. COPY OF THE LETTER DT. 24.03.2025
ATTACHED HEREWITH ASANNEXURE A-6

8. COPY OF THE LETTER DT. 24.03.2025
ATTACHED HEREWITH ASANNEXURE A-7

THROUGH COUNSEL

BHANWAR PAL SINGH JADON

COUNSEL UTTAR PRADESH POLLUTION CONTROL BOARD
EMAIL- bhanwar09jadon@gmail.com

Ph: 9639286572

DATE: 25.03.2025
PLACE: GHAZIABAD
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH. NEW DELHI

MA 138 OF 2024
IN
ORIGINAL APPLICATION NO. 183 OF 2022

IN THE MATTER OF:

Rajeev Sharma ...Applicant ’
VERSUS

State of Uttar Pradesh ...Respondent

FURTHER REPORTON BEHALF OF THE DISTRICT MAGISTRATE,

GHAZIABAD IN COMPLIANCE OF THE ORDER DATED 25.11.2024

PASSED BY THE HONBLE NATIONAL GREEN TRIBUNAL,

PRINCIPAL BENCH. NEW DELHI

I, Deepak Meena aged about 38 years, S/o R.C. Meena, posted as District

Magistrate, Ghaziabad, do hereby solemnly affirm and state as under:

1.

i
P

That I, the Deponent, am fully conversant with the facts of the case and

am competent and authorized to swear the present Affidavit.

That I state that the contents of the factual/status report have been drafted
by my counsel on my instructions and the contents of the same are true to

my knowledge and nothing material has been concealed therefrom.

. That in the present matter,the applicant has alleged that a multi-storied

building namely Shanti Hostel has been constructed in residential area of
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of waste water. Consequently, the waste water is being discharged in
open causing contamination of the ground water, thereby posing serious

health hazards to the inhabitants.

That the above captioned matter was last listed for hearing on 13.12.2024,

wherein the Hon’ble Tribunal directed as under:-

“5. In compliance of order dated 25.11.2024, report dated 12.12.2024
has been filed by the District Magistrate which is in the nature of an
interim report.

6. Learned Counsel for State of Uttar Pradesh seeks two months time for

submitting further compliance report.”

. That in compliance of the aforementioned order, the further report on

behalf of the Deponent is herein as under.

That it is to be submitted that the officials from the District
Administration, Ghaziabad and Uttar Pradesh Pollution Control Board
upon the directions of the Deponent carried out the inspection of the said
site in question on 04.03.2025.
A Copy of the Joint Committee Report dt. 04.03.2025 has been annexed
herewith as ANNEXURE A-1.

. That as per the said inspection, the observations of the Joint Committee

are herein as under:

1. The said site in question is situated at SubhNiwas, 106/1, Village
Asalatpur, ShivamVihar, Muradnagar, opposite Krishna Institute of
Engineering  College, District ~ Ghaziabadand has an

accommodation facility of 24 rooms. The area is classified as a



ii.
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residential areca and it falls under the jurisdiction of Nagar

PalikaParishad, Muradnagar, Ghaziabad.

EARLIER USE OF THE SAID SITE

That as per information provided by the landowner, the building
was previously used as a hostel under the name Shanti Hostel by
Mrs.SadhanaTyagi, which has been closed. Subsequently, the
premises were used as a PG hostel under the name Urban Homes
Girls PG Hostel by the current landowners, Mrs.Renu Kumar and
Mr.Anuj Kumar.

A copy of the sale deed dated 15.06.2024 has been annexed herein
as ANNEXURE A-2.

PRESENT USE OF THE SAID SITE

e Currently, the said building is being used as a pnvate
residence by the landowners, Mr. Anuj Kumar and Mrs.
Renu Kumar.

e That no hostel or PG is currently operational at the site and
that Urban Homes Girls PG Hostel has been closed. That the
landowner currently resides with his family and has rented
out 10 upper rooms of the said site. In total 16 no. of people

are living at the said site.

That the sewage generated from the said building is disposed of
through a septic tank located in the basement of the said site, which
connects to the municipal drain of Nagar Palika Parishad,

Muradnagar, Ghaziabad.
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That it is to be submitted that a letter dated 10.12.2024 was written by the
District Magistrate, Ghaziabad, directing the landowner to:
o Submit the approved site map of the premises in question.
e Ensure proper arrangements for the disposal of domestic
discharge.
A Copy of the letter dt. 10.12.2024 has been annexed herewith as
ANNEXURE A-3.

In response to the aforementioned letter, the landowner, Mr.Anuj Kumar,
submitted a reply on 14.02.2025, stating that no hostel or PG is currently
operational at the site and that Urban Homes Girls PG Hostel has been
closed. He further mentioned that he resides there with his family and has
rented out some upper rooms. He"also provided proof of house tax
payment to Nagar Palika Parishad, Muradnagar, Ghaziabad. It is
submitted that no approved map of the said site has been provided by the
landowner.

A Copy of the letter dt. 14.02.2025 has been annexed herewith as
ANNEXURE A-4

Copies of the house tax receipt and rent agreements have been annexed

herein as ANNEXURE A-5(Colly).

10.That furthermore, a letter dated 24.03.2025 has been written by the

~ |

bl |

r I.
!
| )

Executive Officer, Municipal Council, Muradnagar, Ghaziabad to the
Regional Officer, Uttar Pradesh Pollution Control Board. That vide the
said letter it has been informed that the Municipal Council of
Muradnagar, District Ghaziabad, has proposed the construction of an STP

J@ewage Treatment Plant) on Khasra No. 1171, an area of 5000 square

\ J ,. /’. meters in Sarna, Muradnagar. In this regard, the Executive Engineer,

" Construction Division (Second), U.P. Jal Nigam (Urban), Ghaziabad, was
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requested to prepare the DPR through Letter No. 1600/N.P.P.
Muradnagar/2024-25 dated 26.11.2024. Therefore, the Executive
Engineer, Construction Division (Second), U.P. Jal Nigam (Urban),
Ghaziabad, has prepared the DPR. It will soon be sent to the government
for approval, following which the process of inviting tenders will be
initiated.

A Copy of the letter dt. 24.03.2025 has been annexed herewith as
ANNEXURE A-6

11.That subsequently, a letter dt. 24.03.2025 has been written by the District
Magistrate to the landowner, explicitly prohibiting the operation of any
hostel or PG at the said site under any circumstances in the future, unless
an approved map/building plan has been duly sanctioned by the
competent authority.
A Copy of the letter dt. 24.03.2025 has been annexed herewith as
ANNEXURE A-7

12.That in light of the above, the Deponent has ensured necessary
compliance in strict adherence to the directions issued by the Hon'ble

Tribunal

13.Hence, the presentaffidavitis being submitted for the kind perusal of this

Hon’ble Tribunal. It is prayed that the same be taken on record.

1\S' DEPONENT
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VERIFICATION
Verified at Ghaziabad on this '25 day of March, 2025, that the contents

of the above affidavit from paragraphs 1 to 13 are believed to be true and

correct to the best of my knowledge and belief. No part of it is false and

nothing material has been concealed therefrom.




30 ANNEXURE A-1

Report in compliance to the order passed on 13.12.2024 by Hon’ble National

Green Triubnal, New Delhi-in the matter of M.A. No. 138/2024 in O.A. No.
183/2022 Rajeev Sharma Versus State of Uttar Pradesh.

1-Background:-

Hon’ble National Green Triubnal, New Delhi in M.A. No. 138/2022 in O.A. No.

18372022 Rajeev Sharma Versus State of Uttar Pradesh has passed order on
13.12.2024. Main para of order is as follows:-

Tevvnnd In complfance of order dated 25.11.2024, report dated

12.12.2024 has been filed by the District Magistrate which is in the nature of an’
interim report.

6. Learned Counsel for State of Uttar Pradesh seeks two months time for

submitting further compliance report............"

2-Action taken report:-

In compliance to the aforesaid order dated 13.12.2024 passed by Hon’ble Tribunal,
inspection of site in question was carried out by officials from District
Administration, Ghaziabad and Regional Officer, Uttar Pradesh Pollution Control
Board, Ghaziabad on 04.03.2025. During inspection Mr. Anuj kumar (owner of

hostel) was present at the site. Facts found during inspection are as follows:-

1. During inspection it was found that site in question is situated at Subh
Niwas, 106/1, Village Asalatpur, Shivam Vihar, Muradnagar, opposite
Krishna Institute of Engineering College, located at Muradnagar, District-
Ghaziabad having accommodation facility of 24 rooms which is in the area

of Nagar Palika Parishad Murdnagar, Ghaziabad.

O
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2. ::e ::rs :;i::‘::;:l P1:Vide.d by land owner, the said building was being
. Yy Shanti Hostel by Mrs. Sadhana Tyagi in earlier, which

as been closed and later said premise was used as PG hostel in the name of
Urban Homes Girls PG Hostel by current land owner Mrs, Renu Kumar and

Mr. Anyj
. .UJ Kumar, copy of sale deed dated 15.06.2024 was annexed with
Inspection report dated 07, 12.2024.

3. It ‘
was found that presently said building is being used as own residence by
land owner Mr. Anuj Kumar and Mrs. Renu Kumar. -

4. In reference to the notice issued by District Magistrate, Ghaziabad vide letter
dated 10.12.2024. Reply has been submitted by land owner Shri Anuj
Kumar through its letter dated 14.02.2025, in which he has informed that
presently there is no hostel/PG at said address and the Urban Homes girls
PG hostel has been closed. He also mentioned that house tax was also

deposited to Nagar Palika Muradnagar, Ghaziabad copy of house tax receipt
is enclosed with letter dated 14.02.2025.

5. Sewage generated from said building is being disposed in septic tank leading

to municipal drain of Nagar Palika Parishad, Muradnagar.

Main Observations

Considering above facts, main observation are as follows:-

1. During inspection, said building was being used as hostel namely Urban
Homes Girls PG Hostel which has been completely closed. Presently said
building is being used as own residence by land owner Mr. Anuj Kumar and
Smt. Renu Kumar, for which house tax has been submitted by land owner to

nagar palika parishad muradnagar, Ghaziabad.

¢’

N
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2. As per analysis report dated 07.12.2024 of the ground water samples
collected from hand pump parameters are complying with the drinking water
standards. In view of same there is no ground water contamination in site in
question.

3. Sewage generated from said building is being disposed in septic tank leading

to municipal drain of Nagar Palika Parishad, Muradnagar.

Therefore the above compliance report is submitted for kind consideration of

Hon’ble the tribunal.

M (Sachin P%

(Anshul Sharma) '
Nayab Tehsildar, Modinagar

A.E.E. . :
U.P. Pollution Control Board, Ghaziabad

Ghaziabad.
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RENT AGREEMENT

THIS RENT AGREEMENT is made on 17" day of February, 2025 between
Mr. Anuj Kumar S/o Sh. Sardar Singh R/o House No. 35, Mindkali, Budhana,
Muzafarnagar, U.P-251309 (Aadhar No. 5284 7595 7623) hereinafter is called
the First Party/LANDLORD which expression shall wherever the context so
requires and include his/her heirs, exccutors, administrators and assigns of the
one part.

AND

Ms. Varnika Tyagi D/o Sh. Kuldeep Kumar R/o 77, Gudamb, Saharanpur, U.P-
247451 (Aadhar No. 2840 3361 9319)  hereinafter called the Second
Party/TENANT which expression shall unless excluded by or repugnant to the
context include its successors and assigns of the other part.

WHEREAS the LANDLORD is the absolute and exclusive owner of
H.No. 106/1, 1" Floor, Part-1, Subh Niwas Shivam Vihar, Muradnagar,

-~ Ganiabd, U.P. (hercinafter referred to as the SAID PREMISES).

P % \

Q ) .
Q) REAS THE first party agreed to let out the said property and the second
IEY <idreed to take on rent the said property on the following terms and

ef’the monthly rent of the said property is fixed by and between the parties at
a sum of Rs. 4,000/-(Rupees Four Thousand only) per month Excluding
Maintenance charges.

2. That the second party is fully responsible to pay all the Electricity &
Maintenance charges.

3. That the second party will pay the said monthly rent in advance on or before the
05™ day of each month of English Calendar.

4. That the Second party has given Rs. 4,000/-(Rupees Four Thousand only) as
advance at the day of taken this property.

5. The Second Party will be give Rs. 4,000/-(Rupees Four Thousand only) being
interest free security deposit refundable at the time of vacation of the said
premises.

6. That the owner has let out the said property to the second party for a period of
11 months w.e.f 01-01-2025 to 30-11-2025 and the second party has agreed to
vacate the premises after the expiry of the period.

. That the Second Party can vacate the property before expiry of lease by giving 1
month notice to the First Party AND the First Party can get the property vacated
before the expiry of lease by giving 1 month notice to the second party.

RV

BN B &@



3 90

That the tenancy
' poth {he patties.
~ That the second party

anybody else.

¢ S i l)y

will not suble i
ublet the said premises or part of the same to

0. That the second party sh X
l party shall make the payment of monthly Flectricity
the society/concern department in time ¥ Sleticy Chargesfo

“That the second party is i ,
1 o _ party 1s fully responsible to maintain all provi 0
periodic maintenance in required time period, if ain all provided utility with
R B _ eriod, if any mishandling is occ
econd p o y mishandling is «
. sT ; txﬂ}&ﬂ) 1 responsible to get it in good conditions or replace itg ol
2. That the sec 0, 501 ‘ .
- second Pa\t) will not make any addition/alteration in the existin
1 1;;\9. ‘struumc without the written permission of the owner o
3. That t C it . :
- ﬂle Se.:md P"f“y \Ylll permit the owner or his duly authorized agent to enter
”‘1 o ‘; said premises for inspection or required work at any reasonable time.
<. That the second party will use the said property for Residential purpose only.

Y
> Aib That on the expiry of the said rent agreement, the second party shall hand over
ald property to the first party, and in the same condition in which it was

N
TN :
LS 56 Th t ) fresh rent agreement shall have to be signed if the rent agreement is

S\J ,é led beyond a period of 11 months.
\ \. :1?‘ T 4t the second party vacates the property before 3 months security will not be
~—-—" r¢funded

18. That the said rent shall be increased by 10% after every 11 months.

IN WITNESS WHEREOF, BOTH THE parties have signed this Rent Agreement of
the day, month and year first above written.

WITNESSES:-
L FIRST PARTY/LANDLORD
VJI}(Q‘ // »g*’{
¢
T
2. SECOND PARTY/TENAN
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RENT AGREEMENT

THIS RENT AGREEMENT is made on 17 day of February, 2025 hetween
Mr. Anuj Kumar S/o Sh. Sal‘d-llr Singh R/o "u“;l, No. 35, Mindkali, Budhana,
Muzafarnagar, U.P-251309 (Andhar No. 5284 7595 7623) hereinafter is called
the First Party/LANDLORD which expression shall wherever the context so

requires and include his/her heirs, executors, administrators and assigns of the
one part,

AND

Ms. Bulbul /o Sh. Harendra Singh R/o 200, Pindora, Jahangirpur, Sflumll.
U.P-247778 (Aadhar No. 2432 9036 5830) hercinafter called the Second
Party/TENANT which expression shall unless excluded by or repugnant to the
context include its successors and assigns of the other part.

WHEREAS the LANDLORD is the absolute and exclusive owner of
H.No. 106/1, 1" Floor, Part-2, Subh Niwas Shivam Vihar, Muradnagar,
g ziabad, U.P. (hereinafter referred to as the SAID PREMISES).

NEREAS THE first party agreed to let out the said property “_"d the second
Mt agreed 1o 1ake on rent the said property on the following terms and

a/sum of Rs. 4,000/(Rupees Four Thousand only) per month Excluding
?"-Hainlcnanuc charges.

2. That the second party is fully responsible to pay all the Electricity &
Maintenance charges.

I'hat the second party will pay the said monthly rent in advance on or before the
05" day of each month of English Calendar.

4. That the Sccond party has given Rs. 4,000/-(Rupees Four Thousand only) as
advance at the day of taken this property.

I'he Second Party will be give Rs. 4,000/-(Rupees Four Thousand only) being
interest free security deposit refundable at the time of vacation of the said
premises.

6. That the owner has let out the said property to the second party for a period of
11 months w.e.t' 01-01-2025 to 30-11-2025 and the second party has agreed to
vacate the premises after the expiry of the period,

Phat the Second Party can vacate the property before expiry of lease by giving |1
month notice 1o the First Party AND the First Party can get the property vacated
betore the expiry of lease by giving 1 month notice 1o the second party.
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;::I': l‘::;:?::}‘ period can be extended subject to mutually agreed terms by

:::::ou;: :;‘-‘::nd party will not sublet the said premises or part of the same to

10. That "hF second party shall make the payment of monthly Electricity Charges to

the society/concern department in time.

“'Thél ll:ae second party is fully responsible to maintain all provided utility with
periodic maintenance in required time period, if any mishandling is occurred
second party is responsible to gel it in good conditions or replace it.

12. That the second party will not make any addition/alteration in the existing
rented structure without the written permission of the owner.

13. That the second party will permit the owner or his duly authorized agent to enter
into the said premises for inspection or required work at any reasonable time.

14. That the second party will use the said property for Residential purpose only.

I5. That on the expiry of the said rent agreement, the second party shall hand over

the said property to the first party, and in the same condition in which it was

resh rent agreement shall have to be signed if the rent agreement is
'd‘ yond a period of | | months. ‘ ‘
ond party vacates the property before 3 months security will not be

id rent shall be increased by 10% after every 11 months.

IN WITNESS WHEREOF, BOTH THE parties have signed this Rent Agreement of
the day, month and year first above written.

WITNESSES:-

1, FIRST PARTY/LANDLORD

gulbs

SECOND PARTY/TENANT
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RENT AG%EMENT

THIS RF:NT AGREEMENT is made on 17" day of February, 2025 between
Mr. Anuj Kumar S/o Sh. Sardar Singh R/o House No. 35, Mindkali, Budhana,
Muzafarnagar, U.P-251309 (Aadhar No. 5284 7595 7623) hereinafter is called
the First Party/LANDLORD which expression shall wherever the context so

requires and include his/her heirs, executors, administrators and assigns of the
one part.

AND

Mr. Sunil Kumar S/o Sh. Kishori R/o H-33, Patel Nagar Ill, Ghaziabad, U.P-
201001 (Aadhar No. 5399 4019 1976) hereinafter called the Second
£_artleENANT which expression shall unless excluded by or repugnant to the
context include its successors and assigns of the other part.

IEREAS the LANDLORD is the absolute and exclusive owner of
h6/1, 3"\ Floor, Subh Niwas Shivam Vihar, Muradnagar, Ghaziabad, U.P.

\S THE first party agreed to let out the said property and the second
dd to take on rent the said property on the following terms and

a sum-of Rs. 8,000/-(Rupees Eight Thousand only) per month Excluding
Maintenance charges.

2. That the second party is fully responsible to pay all the Electricity &
Maintenance charges.

3. That the second party will pay the said monthly rent in advance on or before the
05" day of each month of English Calendar.

4. That the Second party has given Rs. 8,000/-(Rupees Eight Thousand only) as
advance at the day of taken this property.

5. The Second Party will be give Rs. 8,000/-(Rupees Eight Thousand only) being
interest free security deposit refundable at the time of vacation of the said
premises.

6. That the owner has let out the said property to the second party for a period of
11 months w.e.f 01-01-2025 to 30-11-2025 and the second party has agreed to
vacate the premises after the expiry of the period.

7. That the Second Party can vacate the property before expiry of lease by giving 1
month notice to the First Party AND the First Party can get the property vacated
before the expiry of lease by fﬁg 1 month notice to the second party.
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8. That the tenan ‘ :
o s panie:y period can be extended subject to mutually agreed terms by

9. That the second party will not sublet the said premises or part of the same to
anybody else.

10. That tht? second party shall make the payment of monthly Electricity Charges to
the society/concern department in time.

11. That the second party is fully responsible to maintain all provided utility with
periodic maintenance in required time period, if any mishandling is occurred
second party is responsible to get it in good conditions or replace it.

12.That the second party will not make any addition/alteration in the existing
rented structure without the written permission of the owner.
13. That the second party will permit the owner or his duly authorized agent to enter
into the said premises for inspection or required work at any reasonable time.
14. That the second party will use the said property for Residential purpose only.
YIS.TI’@& on the expiry of the said rent agreement, the second party shall hand over
- }Q property to the first party, and in the same condition in which it was
&G ,’“J." rendfd: |
$ “ _1‘6'._?.‘&1::1 a fresh rent agreement shall have to be signed if the rent agreement is
ext¢nded beyond a period of 11 months.
17.°THat the second party vacates the property
CC rdfunded.
18. That the said rent shall be increased by 10% after every 11 months.

before 3 months security will not be

IN WITNESS WHEREOF, BOTH THE parties have signed this Rent Agreement of
the day, month and year first above written.

WITNESSES:-

1. FIRST PARTY DLORD

SECOND PARTY/TENANT

-2

ATTESTED
R.K.
NOTs
GOV
GH
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Ui 2 77/ TAON0EI0—147 / 2025 s 24 / AT / 2025

Shri Anuj Kumar and Smt. Renu Kumar,
Subh Niwas, 106/1, Village Asalatpur, Shivam Vihar, Muradnagar,

opposite Krishna Institute of Engineering College, located at Muradnagar,
District-Ghaziabad.

fva—an TS sRa aiftrs, 78 Reeh ¥ A wHogo HEAT 138 /2024 30T0
AT 183 /2022 YoM T §9H W 3% S Yoy § uilRka ey e
13.12.2024 & IJFUTTE D T |

IR RIS 50 ST B U G 2127 / TIAIE—147 / 2024 feATH 10.12.2024 &
H5 ¥ 3y GRSTR R 14.02.2025 BT WeH TEUT HY REH T g WK AT w0
Subh Niwas, 106/1, Village Asalatpur, Shivam Vihar, Muradnagar, opposite Krishna Institute of
Engineering College, located at Muradnagar, District-Ghaziabad T g ierar dlosiio &
Ao g @Y Y O ¥ ST SRR T & @l adaM § Ia wed @ W Wl @
Framr 8 B G R T | TopH F TS HaA BT FrEwT TG TEHEER, WA,
TRETeTE Td SoWo WUl PRt ars, misrarre @ feiRal gRr faAie 04032026 B
T AT g Bl & Ty Ae W e srgar fosho Fanferd 9 g9 1 gfe url T
| SR wel B gieTd T g aoet PR R S @ R oy gwT o W
‘Subh Niwas, 106/1, Village Asalatpur, Shivam Vihar, Muradnagar, opposite Krishna Institute of
Engineering College, located at Muradnagar, District-Ghaziabad TR & YISERY g1 Wi
R /R wm @ Rer fell ff Tan o Sivea srerar Hosfio BT Herer | fhar g
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